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IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 5583 OF 2010
(Arising out of SLP (C)No.24159 of 2007)

RAMDASII GAI KWAD ... APPELLANT(S)
VERSUS
M S SYLVESTER & CO & ANR ... RESPONDENT( S)
ORDER

Heard | earned counsel for the parties.

Leave granted.
During the pendency of this matter the parties have

am cably settled the matter. The appellant is also present in
the Court.

The respondent no.1 has agreed to pay Rupees six
lakhs in full and final settlenent of the clains of the
appel | ant . The anpbunt would include the claim of gratuity.
The appel l ant has agreed to accept Rupees six lakhs in full and
final settlenent of his claim Learned counsel for respondent
no.1l wundertakes to deposit a sum of Rupees six lakhs in the
Bonbay High Court within four weeks. The appellant woul d be at
liberty to withdraw t hat anount.

Lear ned counsel for respondent no. 1
al so subm tted t hat t he anmount of Provi dent Fund

of t he appel | ant has al r eady been deposi ted
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with the Provident Fund Comm ssioner upto the date of the
termnation of the appellant. The appellant would be at
liberty to withdraw t he sane.

The appeal is, accordingly, disposed of.

................... J.
( DALVEER BHANDARI )

................... J.
( DEEPAK VERMA)

NEW DELHI ;
16TH JULY, 2010



